The Uttar Pradesh Krishi Utpadan Mandi Vidhi (Sanshodhan) Adhiniyam,
1978

Act 7 of 1978

Keyword(s):
Market Area, Producer, Palledar, Commission Agent, Agricultural Produce,
Broker, Trade-charge

Amendments appended: 1 of 2000, 13 of 2004

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




ST L T

SaY 939 Ffy SwraT wodt fafy (davaw) wfufran, 1978
[Sae a3w mfafaaw dear 7, 1978]

(S 3w faurm &y & et 5 7, 1978 So qur YA w2 fram afeag
7 i 14 wder, 1978 S0 & S & whiga frav 1 )

I F7 G@fET & w963 200%  weata awrTE & faAiw 20 73,1978
<0 1 WART ST F¥ TAT I AR AT oA F vy qfchies & wir 1-@e
(%) ¥ faiw 2270, 1978 0 F swTiera gor 1

IT saw 3y seqven wody afufy (wemifas sqae) sfufom, 1972 9%
BT SeW FfN SwE twéT nfafrm, 1964 w1 owge Mg 5@ F g

- afgfrra
W RIS & geead aw & Freafafad wfafaa amr srar §i—
TEATT TF
qrfew®

1-~(1) =g afafvam 39T w3a ST Jearaq wodt fafe (sonaa)  whafaam,
1978 Fgl ST |

(2) =8 29 fRwwas, 1977 § X7T THAT ST |

dftreq T AT

Ve A HTON & foraor & ol goan i 20 wid, 1978 S0 F T
TR A F faurht afkfss 1w s-aw () 3fed

I 2 R R R T T PR,

jididaddsii i Ll ITETTAN]

I

i

o




Q0 Y0 wfg-
faa d@er 7,
a1 1972 w1
a2 %

Jovo #fyg-
faaw gemm 25,
¥ 1964 ¥
g 2 Y&
Leat:of

FeuT

IR BT I avd afwfs (segwifos sqeaT ) wfafmm,

1872 &1 gWigT

o 2= IW BT Feqraw wodt wfufn (Hermiias sqaear) wfafam, 1972 8
2 q’_' .

(TF)I99TT (1) F w17 7% Pvafariad aTT <@ A A, T e
“(1) ST 93wy Searg wdt fafr (@iaw) “wfafow, 1978 %
e @ faais § IaT 93w Ffy I@TeT wodt gfufem, 1964
(F8 srit ga stemra ¥ 93a wfufiern war 77 §) @ Sowey uw ad Y
qafd & faqar g4 ghafam &1 awr 13 3 ey fratfag woe affy
®T HIET 17 aF, S Y 9gd g, Teld qaY Auet F & araT & o) 09
AN & Rais Y faerara & ar s sty § gu v fva 58 1@ g

freafafaa Sradl & st @d g, Twwt i, skp—
(¥) 3S7avs (&) 7 q91 Iqafraq & faary fpdt o<t afifa 3
qed AUFT &1 JAW, Fl &F aemed HIT FA 51 aqT
ST GG Ara-fafese FY od aret qad afufzgra fean

ST

(T) @ (=) § fafese agd afafy & o agea i faad &
TF B a9TIfT qerfafga frar s

(1) TsT gow fdt WY qar agd afafa & fat qeea #Y
IFH TITF I 7T A fAdeeT £ 989 awe1 & ;
() ITART S Jyawd’ & wella @I g, aed afafy =y ot
TNl # fa¢ 7wt wfafy qamy o ;
(¥) a3 afafy aust fader, SAXSEW, w@a% Y @ 9w
& faar fadlt e vl 51 s ar sk AE) w
() afz w=ad afufa $ aaedid =18 wowg ) @Y agwa =
fafawg wreg g ; |
(9) TS TTHT, FHT-TAY I HEGHAT G17, TF srfs
at artrfes Seaed faed Saq wfufaan & f5eft Soavw &
HIRAT, TOCHT AT Ia% FadqT 7 Qo a1 srifos ® @ frafeag
w0 1 oA oY wfenfad &, famg  foed areaxawE 403,
FAT wwaY € 1 99 qAadl v weag o e @ fag
wEes 4 Aoy gdl g1
(%) @ve (=) AT (&) F st e whafa am fafas g
W qw, IATNAN P Fearay Aol fafy (Fataw) arful,
1978 & HrGA F St 74 Aot afufy & afuwr A 1 w0, Tl
FT FEATEA Y HTSAT 1 T FH 5 Fog NI Tawg a1 gom1”
(%)) searw (2) §, w5z ‘g (7)’ AW A a ‘@ (v)' @ fad
AT ¢
HEqTH T

IAT NN HIN AR wBt Afafaw, 1964 wr AW

| 3TN $f Serrad Awdlialoa, 19649, fai o g@ weary F 49
sfafam w31 T g, 61 2 7, @ (W) F WA ) farafafea gue @ faar st,
AYT qdq @ TEr TAT GHAT SHOLAT, FA ~—

“(w) ‘saratfer afeqa’ &1 ated fad N aw § o8 q ad f5d) @
fcera & § i sararT A et ®g ot w7 F 9 4t T &g 4t wa1 F 1
gz 5T, firat fafase gft Senga & sa a1 faxa s foay s g A
firelt sararY g7 g Fiwat At g) At A FEATIT aemat g a1 IEHY IA G

O ~—TYA & 7 (H7 0 F1 0 T 77T & FACLN 5 10, a1 et
FT AT & % F353 09 H7 0T A 9176 T WA g HIO, a1 FRafas
YT AT ATT AT Yy A AT F F1Or, ) w2y @ fw widw st
sqtqrfor afieun wust St o

4

L

i

2

A‘ 3

i
R b+
o At
- T b ==

o ——

B T e
A —— =~
IRy v 7
b ety
B ——
AR ehase-ow
P
e —
-
e
o
T —y
A ———
P
P —mm——
P
e - >




{ %0

m 21,
1977 gfufus & selta 5@ 0 O warg) awEt s, wiAl ag sfafew ol aro@

rf

-

3

- sefafa v arr 9 &, Juarcr (2) & awenq Foeafafas g agr &

f Y, AT g @ TS Y wwE ) aredY, i

“+(3) AT (1)50e(2) & Y fieft O farfaee ofy Iamza @ wraew
F o frft dg 2 @ § @ aFgra N gt gaafe @ fag wfaqfa 7 s &
firdY a1 gfseaeas <@ <, AL A G |

EEETH—Z T G700 & TNAT & e wex T o7 3t ok o oY Ix
3w agaTd fafawa wfufwm, 1976 § Su% fa faan wr 31"

5——qa sfafa FY 917 17§, que)'(d) & Sraee (@) & em axfrea-
fafaa 37 gve. <@ fear st A faais 1297,1973 & TG TAT YHEAT KO, HAW 2=
“(g) WY wew, Y WOFY e § faftee oy Senrea & @1 1T gt g av,
&t 3 AF AT 0 3y IeeT A qe7 F, T Ihqwa a8 57 "< 3 Sfawa &
st &Y, ol <o oty g fafafase /R, aarar AT 4T 3,

wive Qg ges Freatafa Ofa § 9 fean otam-—-

(1) afe geqras srafaat & Areqw & d=21 w@ Ay swgfaar Far @
U e A wT awdl & WX ag wiva B SEET AN

(2) afz FrE sarardl 1 gaaTas & SR A A A satardt bt
1 7ogY &F FT IAIL ZIIT

(3) afz OF sqmard gad st § A=A Fa FL A I I3
1T sATaT) Iq RaT @ AGA L awAr g AR ag afafa ) 7€ gom
FaRITENM ; W

(4) O e @ fawa @ Foelt oo Rafy &, Fav wfafa F
qust g 1 aare g 1

=Tt wfAfEA A AT 10—% F qvand fevaforfaa ara agr < s, i~

uy9—g—(1) Y afafy & f‘artg s fafl earfyg &t gAY fo@ o
fasra fafe’ war st faud faeafafen avofa
wogY fara faty e 1 Y 1

(%) AT S3q iy Senrga A1 faf (Guaa) gfafaaw, 1978 %
STCR % 3w qd weY afufa fafe & st gt &1 d6g sfawa;

(m) Tt s et fal g fafr & wmr % § faq afwg gra
qra-auy q fae f7ar @ |

2) Wt faare fafar 7 Igaer A A 1 % faata & frtr“t_sr:rrﬁ feam wra,
sive el & 3 e, Ferata afeag 1T @ng-aws 7 el ad sl F GIATY,
7 & e svT  Fafafaa w auer

FEA AT
ST

7=—(1) T Ww fa wwrRq @< fafw (Geew) weTRw, 1977 TIEERT

\

forcfara faaT At &) :
(2) 4 frcaa® g oft, 3 sy & WA A FE F14 a1 I, T

gl qX S AT

o 9 F

dmgd

gra 17 wr

7 aTy 199
BT KT ATAT

e

WY

i
eom——
—————"—
-
P
A
e R———
A Dt
P e
o —
T —
P ———
P e
P ——
S ———
B —————
S ———e
s
P ——
o ——
I ———
I —_
et




No. 87 Q)fXVII-V-1—1(KA) 33-1999
Dated Lucknow, January 10, 2000
IN pursuance of the provisions of clause (3) of Article 348 of the
the Governor is pleased to orde the publication of the Follov,:i
. the Uttar Pradesh Krishi Uipadan Mandi (Sanshodhan) Adhini
Adhiniyam Sarkhya 1 of 2000) as passed by the Uttar Pradesh
to by the Governor on January 9, 2000.

: THE UTTAR PRADESH KRISHI UTPADAN MANDI
i (SANSHODHAN) ADHINIYAM, 2000

[U. P, AcTNo, | oF 2000]

i (As passed by the Urtar Pradesh Legisiature)

i AN
} - ACT

li further to gmend the Ustar Progesk Krishi Utpadan pgandi Adhiniyam,
i 1964, '

IT IS HEREBY enacted in the Fiftieth Year of the Republic of India a5
i# ' follows : —

Constitution, of India,
ng English translation of
yam, 2000 (Uttar Pradesh
Legislature and assanted

Short title and 1. (1) This Act may be called the Ultar Przdesh Krishi Utpadan
comaie cement Merdi (Sanshodhan) Adhini yam, 2000,

(2) 1t shall be deemed to have come into force on August 14, 1999,
T 2. In section 17 of the Utiar Pradesh Krichi Utpadan Mandi Adhi.
section 17 of niyam, 1964, hercipafter referred to as the principal Act, in clause (iif),
U.P Actwo,25  jn sub-clause (6), in the third proviso the words aad figure “during tha
of 1964 period of one year wits effect from the date of commencement of the

Uttar Pradesh Krishi Utpadan Mandi (SaushedhanJ Adhiniyam, 1998
shall be omirnted,

Rep=al and v 3. () The Uttar Pradesh Kriah_i Utpadan Mandi (Sanshodhan)
savings Adhyadesh, 1999, the Uttar Pradesh Krishi Utpadan M andi (Dwitiya San-
shodban) Adhyadesh, 1699 and the Uttar Pradesh Krishi Utpadan Mandi

(Tritiya Sanshodhan) Adhyadesh, 1999 arg liereby repealed.

(2) Notwithstanding such repeal, anything dore or

under the provisions of the principal Act as amend

referred to in sub-Section (1), shall be deemed to have been done or taken

under the Corresponding provisions of the principal Act as amended by

i . this Act, as if the provisions of this Act were in force at all material times.

Byorder,

Y. R. TRIPATHI,

_ Pramukh Sachiy.
g 90 ug0 1o -aodto gaq e (fgo) - (1800)--2060--597 (#%0) |




IR USY ITERY TGIE, 3 I, 2004 T

No. 1070(2) /VII-V-1-1(Ka)-20-2004
Dated, Lucknow, August 3, 2004

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Utpadan Mandi Vidhi (Sanshodhan), Adhiniyam, 2004 (Uttar Pradesh Adhiniyam Sankhya 13 of
2004) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 3, 2004 :—

THE UTTAR PRADESH KRISHI UTPADAN MANDI VIDHI (AMENDMENT)
ADHINIYAM, 2004

(U.P. Act no. 13 of 2004)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964.
IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of India as

follows:—
" CHAPTER-1
Preliminary
1.(1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Vidhi  Short title and
(Sanshodhan) Adhiniyam, 2004. commencement
(2) It shall be deemed to have come into force on May 24, 2003.
CHAPTER-2

Amendment of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964

2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964,  Amendment of
hereinafter in this chapter referred to as the principal Act, clause (h-1) shall be omitred. oo 2 9fUP-

Actno. 25 of
- 1964
3. In section 8 of the principal Act, in sub-section (2) for clause (b) the - Amendment of
following clause shall be substituted, namely:— ’ section 8

“(b) a new Market Committee shall be constituted for the modified or newly
created Market Area in accordance with the provisions of section 13.”

4. For sections 13, 13-A, 14, 14-A and 14-B of the principal Ac¢t the  Substitution of

following sections shall be substituted, namely:— f:c:':“f 43{ :i;
' : 14B
mﬂb -“13.(1) The Committee referred to in section 12 shall Consist of the
0!

Following members to be nominated by the State Government in the ‘

Committee .
manner as may be prescribed:-

(a) one representative of urban local bodies, exercising
jurisdiction over the Principal Market Yard or Sub-Market Yard, or
part of either and the market area or any of its part;

(b) One representative of Zila Panchayat and one representative
of Kshetra Panchayats exercising jurisdiction over the Principal
Market yard or Sub-Market Yard, or part of either and the market
area or any of its part;

(c) one representative of the Co-operative Marketing Societies
holding license for transacting business in the Market Area;
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(d) one representative of commission agents carrying on business
in the Market Area and holding license therefor under this Act;

(e) one representative of traders carrying on business in the
Market Area and holding license therefor under this Act;

() seven representatives of producers of the Market Area;

(2) one person of the Market Area who shall represent the interest
of consumers;

(h) two Government officials of whom one shall be a
representative of the Uttar Pradesh Trade Tax Department and the
other of the Foodand Civil Supplies Department;

(i) Secretary of the Market Committee who shall be the member
secretary. )
(2) Out of the persons nominated under clause (f) of sub-section (1),

(@) two members shall be residents of any of the Gram
Panchayat exercising jurisdiction over any part of the Market Area;

(b) five members shall be the producer sellers in the Market
Area who obtained Sale Vouchers in Form no. VI of last three years
from the Committee, out of which one member shall be belonging to
the Scheduled Castes or the Schedule Trﬂ)es and the other from
other backward classes of citizen.

(3) Every Committee shall have a Chairman nominated by the State
Government from amongst the members referred to in clause (f) of sub-
section (1) and a Vice-Chairman nominated by the State Government from
amongst the members of the Committee.

7 -(4) (a) The term of the Commxttee constituted under sub-section (1)
shall be two years from the date of publwanon ‘of the Constitution of the
Committee under sub-section (6) if not temunated earher by the State

- Government.

(8) The term of the office of the Chairman, the Vice-Chairman and
the members shall be Co-terminus with the Committee.

(c) a non-official member shall cease to hold his office if he ceases
to be a licensee. of Committee or otherwise ceases to work in the
Committee as trader or commission agent as the case may be.

.- (5) The name of every member nominated under sub-section (1)
shall be registered with the Director within 21 days of the nomination
thereof. '

(6) The Constitution of the Committee constituted under sub-section
(1) shall be notified in the Gazette by the Director with the prior approval
of the State Government.

(7) The State Government where it considers necessary or expedient
so to do in public interest may by notification extend the term of
Committee for a period not exceeding six months at a time but the total
period of such extension shall not exceed one year.

(8) No proceeding, or act done by or on behalf of the Committee
shall be questioned on the ground for want of any qualifications, or defect
in the nomination, of any person as Chairman, Vice-Chairman or member
of the Committee, or on the ground of any vacancy, or any other defect in
the Constitution of the Committee,
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13-A. (@) A member of the Committee may resign from his office by ~ Resignation of
writing under his hand addressed to the Chairman. The resignation shall ~members and
take effect from the date on which it is accepted by the Chairman with the ~"omnation

. . certain
prior approval of the Director; circums

(b) The State Government may by notification nominate persons
from the respective category of members to fill the vacancies of the
members who have resigned and the persons so nominated shall hold office
for remainder of the term of the Committee.

13-B. The State Government may, on the recommendation of the Removalof
Director, remove any member including the Chairman or the Vice- 2;;‘:::“ Z':ge'
Chairman if he has been found guilty of neglect or misconduct in the  Chairman of the
discharge of his duties or of any disgraceful conduct or has become Committec
incapable of performing his duties as a member or has been adjudged
insolvent and the vacancy of such members shall be filled in accordance
with the provisions of sub section (3) of section 13 or clause (b) of section
13-A as the case may be: :

Provided that no such member shall be removed from office unless
he has been glven a reasonable opportunity of being heard
13-C. Where the Director, is satisfied that,— Suspension of the

Commiittee
(a) any Committee has willfully failed in the performance of its

functions, or discharge of its duties, or has exceeded or abused the powers
confencd on it by or under this Act or any other enactment,

(b) continuance or the functioning of the Committee is prejudicial; to
the maintenance of public order or to the maintenance of supplies and
. services of commodities essential to the community in the market area or
its part or in the other market areas, and

(¢) it is necessary so to do, he may, after obtammg explanation from
- the Committee, by order in ‘writing suspend the functlonmg of the
Committee for a period up to six months. o

13-D. (1) Where a Committee is suspended under section, 13~C the Consequences of
Chairman, the Vice-Chairman and the members thereof shall be deemed to  S“SPes1on
have vacated their respective office for the period of suspension and the
powers, duties and functions of the Committee shall be exercised,
discharged and performed by the District Magistrate who may exercise,
discharge or perform such powers, duties and functions either himself or
through an officer authorised by him not below the rank of the Deputy
Collector

(2) Where the circumstances so warrant the Director may send its
report for dissolution of the Committee to the State ‘Govemment within
three months from the date of its suspension. ’

(3) The director shall forthwith report about suspension under section
13-C to the State Government and if no adverse direction or order is
received to the Director from the State Government within 15 days the
suspension shall continue, for the period directed in the first order
otherwise he shall act according to the directions of the State Government
in the matter.

13-E. If at any.time the State Government, on the report of the Dissolution of
Director is satisfied that any Committee has made a willful default in the ~Commitiee
performance of any duty imposed upon it by or under this Act, or any other
enactment or has exceeded or abused its powers, after taking into
consideration the explanation of the Committee, it may, by order stating
the reasons .aerefor dissolve the Committee by publication thereof in the
official Gazette.
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Amendment of
section 15

Insertion of
section 17-A

Amendmentof

section 26-B
Ommission of
sections 28, 29
and 30

Amendment of
section 40

Conseque-

nces of
dissolution

appointed” the words, “nominated or appointed by the State Government” shall be -

Explanation-1. Willful default means a failure to perform duties of
the committee, lack of willingness or it disinclination to perform that duty
and such failure should not be the result of any accident or inadvertent
erTor.

Explanation-2. The purpose of stating reasons is to ensure that the
reasons which impelled the action are genuine and relevant to the content
and scope of he power vested in the State Government.

13-F. On the dissolution of the Committee;

(a) all the members, including the Chairman and the Vice-Chairman,
of the Committee shall, be deemed to have vacated their offices from the
date of dissolution.

(b) The Collector shall become the administrator of the Committee
and shall either himself or through an officer not below the rank of deputy
Collector exercise, discharge and perform the powers, duties and functions
of Chairman, Vlce-Chamnan and the Committee, untll the new Committee
is constituted under section 13.

5. In section 15 of the principal Act for the words “elected, nominatéd or

substituted.

inserted,

)

public in

6. After section 17 of the principal Act, the followmg section shall be
namely:—

“17-A (1) Notwithstanding any thing to the contrary contained in any

other provisions of this Act where the State Government is of the opinion that

it is'necessary and expedient in public interest so to do, in order to encourage’

establishment of Agro Processing Units in the State and to promote the
marketing of the Specified Agricultural Produce to be used as raw material by
the said unit it may on application or otherwise by notification exempt from
or reduce the rate of mandi fee (excluding Development Cess) or such
specified agriculture produce or produces as may be used by the newly
established unit which fulfills the condition that the cost of its plant and
machinery shall not be less than ten crore rupees, for such period as may be
specified therein, not exceeding five years subject to such conditions and
restrictions as may be specified therein. : :

The State Government on being satisfied that it is expedlent so to do, in
terest may, by notification; rescind any of the notification issued under sub-

section (1) before the expiry of the period for which it was to remain in force.”

7.

In section 26-B of the principal Aét, in clauses (g) and (h) for the word

“elected” wherever it occurs, the word “nqminated” shall be substituted.
8. Sections 28, 29 and 30 of the principal Act shall be omitted

9. In section 40 of the principal Act, in sub-section (2),-

(a) clause (i) shall be omitted.
{b) for clause (ii) the following clause shall be substituted, namely:-

_ “(ii) for the constitution of the Committee under section 12 or for
the modified and newly created Market Areas under clause (b),
clause (c) or clause (d) of sub-section (1) of section 8 by nomination by
the State Government and for their consequential matters™.

(c) clause (iii) shall be omitted.

{d) clause {xxxi-a) shall be omitted
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CHAPTER-3

“Repeal of the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpkalik
Vyavastha) Adhiniyam, 1972

10.(1) The Uttar Pradesh Krishi Utpadan Mandi Samities (Alpkalik =~ Repeal of U.P.

Adhini 972 i b . Actno. 7 of
Vyavastha) Adhiniyam, 1 is hereby repealed 1972 and

(2) Notwithstanding such repeal the arrangement regarding exercise  savings
of powers, discharge of duties and performance of functions of a
committee including its Chairman, Vice-Chairman and members by the
District Magistrate as provided in the Act referred to in sub-section (1)
shall continue in respect of such Committee until it is constituted in
accordance with the provisions of section 13 of the Uttar Pradesh Krishi
Utapadan Mandi Adhiniyam, 1964.

- CHAPTER-4

Miscellaneous

11. For the removal of doubts, it is hereby declared that the powers,  validation
functions and duties of a Market Committee its Chairman and Vice-
Chairman vested in the District Magistrate concerned under section 2 of
the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpkalik Vyavastha)
Adhiniyam, 1972 immediately before October 14, 2003 shall be deemed to
‘have validly continued to be so° ‘vested in such Ditrict Magistrate and
anything done or any action taken by the sttnct Magistrate in exercise,
performance and the discharge of the said powers;- functions and duties at
any time on or after October 14, 2003 shall be deemed valid as if the -
provisions of the said Act as amended by this Ordinance were in force at
all material times. ;

12.(1) The Uttar Pradesh Krishi Utpadan Mandi Vidhi (Sanshodhan) - Repeal and
Adhyadesh, 2004 and the Uttar Pradesh Krishi Utpadan Mandi Vidhi ~ savires
{Sanshodhan), Adhyadesh, 2003 are hereby repealed. - ’

_ (2) Notwithstanding such repeal anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by
this Ordinance as if the prov1snons of this Act were in force at all material
times.

STATEMENT OF OBJECTS AND REASONS

Sections 13, 13-A and 14 of the Uttar Pradesh Krishi Utpadah Mandi Adhiniyam, 1964 (U.P. Act
no. 25 of 1964) provided respectively for the constitution of Market Committees with elected and
nominated members, presentation of election petitions to such authority and within such time as may be
prescribed and Constitution of first Committees and new Committees. As the market Committees could
not be constituted in accordance with the provisions of the said. section 13, the exercise of powers,
discharge of duties and performance of functions of a Market Committee, its Chairman and Vice-
Chairman had been vested in the District Magistrates by the Uttar Pradesh Krishi Utpadan Mandi Samitis
(Alpakalik Vyawastha) Adhiniyam, 1972. It was, therefore, decided to amend the said Act of 1964 to
provide for the Constitution of Market Committees by nominating the members thereof instead of by
holding the elections of such members as has been provided in other States such as Tamilnadu, Punjab,
Delhi, Andhra Pradesh, Hariyana and to repeal the said Act of 1972. The Uttar Pradesh Krishi Utpadan
Mandi Vidhi (Sanshodhan) Adhyadesh, 2003 (U.P. Ordinance no. 14 of 2003) was promulgated by the

511,
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Govemnor to implement the said decision. The Provisions of the said Ordinance could not be replaced by
an Act and the Ordinance was lapsed. Theredfter it was decided to repromulgate with respective effect the
provisions of the said Ordinance by another Ordinance. It was also decided to provide for empowering the
State Government to exempt from, or reduce the rate of, mandi fee in respect of certain specified
agricultural produce. a

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi Vidhi (Sanshodhan)
Adhyadesh, 2004 (U. P. Ordinance no. 10 of 2004) was promulgated by the Governor on June 28, 2004,

This Bill is introduced to replace the aforesaid Ordinance.

By order,
D. V.SHARMA,
Pramukh Sachiv.
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